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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

OA No.1556/2001
MA No.1324/2001

Mew Delhi, this the 1lst day of February 2001
HON’BLE MR; M.P.SINGH, MEMBER (Aa)

1. smt. Chandrawati W/o Shri dan 3ing
R/o 174/2, Lampui-, Dslhi.

z, amt. Shakuntla W/ 0 Shri Mohan Singh,
RAfc EE-2381, Jhangir Puiri, Mew Delhi.
3. Smt. Geeta W/ o Shril Jagdish Singh,
R/0 1216, HMohammadpur, MNarela, Dalhi.
<3 Ram Darsan S0 Shri Dara Singh,
R/o R-52, Swantarta Hagar, Harela, Delhi.
5. mavinder Kumar S50 Kishan Lal,

R/ia 277, Lampur, DOslhi.
(By aAdvocate: Shirl Yogesh Sharma)
v ER S WS
1. Gowt. of HCT of Delhi through

Tha Chief Secretary,
0ld Sectt., Dslhi.

Z. The Director,
Directorate of Social Welfare,
1, Canning Lane, K.G. Marg.
M Delhi-I.

I S . Supdt. (Admn. ).

Directorate of Social #Welfare,
G.L.M.S. Complex, Delhl Gate,
Maw Delhi.
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(By advocate: Mrs. Sumsdha Sharma)
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i) That the DA of the applicant may be all
: with the costs of litigation. :
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filled from part-time Group "07 emplovess, who have served

as  mart-time worker in  the 1oual offices ofF Delhi

bt 3

af 5 wears failing which
by  direct recrultment. It is not  in dispute  that
applicants have ocompleted five vears of  service &%
part-time worker and thus they have become eligible for
consideration Tfor regularisation. The respondents have
alao  admitted that th@ seniority list of the part-time

smplovess has not been praparad.
10, ¥esping in  view  of the above faots, the a5 is
dispossed of by issuing the following directions to  the

e 22 oo v od 2 e o~
raspoindents s -

The respondents shall prepare a senlority list of

ée
Tt

the part-time emplovess within a periocd © win

menths; and

Theresafter as  and  whan the vacancises besome

=4
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St
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available, the ocas af the applicants may D

or regularisation in accordance with

-

rhe Recruitment Rules, law and  other relevant
instructions issued by the Govt. of India on the

ot From time to tims.

11. There shall be no order as to sosts.

il

(M.P . SINGH)
HMEMBER(A)



